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MINISTRY OF SCIENCE AND TECHNOLOGY
(Department of Science and Technology)
(Science and Engineering Research Board)
NOTIFICATION
New Delhi, the 24th April, 2014

No. 003/2014/F, No. SR/S9/Z-08/2011.—In exercise of the powers conferred by sub-section (3) of
section 4 read with section 21 of the Science and Engineering Research Board Act, 2008 (9 of 2009), the
Science and Engineering Research Board, with the previous approval of the Central Government, hereby
" makes the following regulations, namely :—

CHAPTERI
PRELIMINARY

1. Short title and commencement.— (1)These regulations may be called the Science and Engineering
Research Board (Recruitment and Terms and Conditions of Service of Group ‘A’ Gazetted Posts (Non-
Ministerial, Scientific and Technical) Regulations, 2014.

(2) These regulations shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—In these regulations, unless the context otherwise requires, -
(a)  “Act” means the Science and EngineeringResearch Board Act, 2008 (9 of 2009);
(b) “Appointing Authority" means;

(i) Chairperson in respect of Scientist ‘G’ and Scientist 'H' and all posts equivalent Group ‘A’ under
the Central Government;

(ii) Secretary in respect of Scientist ‘C’, Scientist ‘D’, Scientist ‘E’ and Scientist ‘F* and all posts
equivalent to Group ‘B’ under the Central Government; and

(c) "Chairperson" means the chairperson of the Board;
(d) "Secretary" means the secretary of the Board;
(e) “Schedule” means the Schedule appended to these regulations;

(d) ‘£Screening Committee” means the Committee consisting of the Chairperson and two members
nominated by the Chairperson to consider the screening of the applications;

(e) "Selection Committee" means the Committee constituted to consider selection for appomtrnent
confirmation and promotion in accordance with Schedule III to these regulations;
(f) “service” means service of the officers and employees under the Board;

Words and expressions used in these regulations but not defined shall have the same meanings as
assigned to them in the Act.
3. Provisions with respect to existing officers. — All officers appointed on a regular basis in the Board

immediately before the commencement of these regulations shall be deemed to have been appointed
under these regulations.

CHAPTER [

Classification of posts, Sanctioned Strength and Pay Scale

4 Number of posts, classification , pay band and grade pay or pay scale.~(1)The number of posts, their
classification, pay band and grade pay or pay scale of the Officers and other employees of the Board
shall be as specified under:

Sl. No. Name of post Classification Number of posts | Pay band and grade pay or pay scale.
1. Scientist 'C' General Central Service, 9(2014) Pay band -3, Rs,15600-39100 with grade pay of
Group 'A' Gazetted Rs.6600.
2. Scientist 'D' (Non-Ministerial, 0* (2014) Pay band -3, Rs.15600-39100 with grade pay of
Scientific and Technical) Rs.7600.
3 Scientist 'E' 6(2014) Pay band -4, Rs.37400-67000 with grade pay of
Rs.8700.
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4, Scientist 'F' 0* Pay band -4, Rs.37400-67000 with grade pay of
Rs.8900.
5. Scientist 'G' 5(2014) Pay band -4, Rs.37400-67000 with grade pay of
Rs.10000.
6. Scientist 'H' 0* Rs.67000 - 79000.
Total 20*

* Subject to variation dependent on workload.

Provided that there shall be complete interchangeability between the posts at these levels on account
of in-situ promotions under Flexible Complementing Scheme (FCS) subject to condition that total number of
posts of Scientist ‘C’ to Scientist “H’ taken together shall not exceed the total sanctioned strength.

CHAPTER 11
Method of Recruitment
). Method of recruitment. — (1) The posts of Scientist 'C' to 'H' shall be selection posts.

(2) The posts shall be exempted from the purview of the Union Public Service Commission for the purpose of
recruitment through promotion or deputation and absorption.

(3) Recruitment for the posts of Scientist ‘H’ shall be made by direct recruitment as specified in Schedule L.

(4) Recruitment for the posts of Scientist “C’ to ‘G’ shall be made either by promotion or direct recruitment or
deputation/absorption (including short term contract) as specified in Schedule II.

(5) Particular method for recruitment for each post or each case shall be decided by the competent authority
from time to time.

(6) Particular discipline or field of essential educational qualifications and experience for each post or in each
case shall be decided, keeping in view the availability of Scientists in different fields and further requirement
of Scientist in a particular field.

(7) Ex-Servicemen may be recruited on re-employment basis in accordance with the orders issued by the
Central Government from time to time. .

6. Promotion.— Promotion of Scientists from one grade to the next higher grade in the Cadre up to the
grade of Scientist ‘G’ shall be made under the Flexible Complementing Scheme from amongst the Scientists
possessing the educational qualifications as given in Schedule TV in accordance with the criteria prescribed
for such promotions by the Government vide Department of Personnel and Training Office Memorandum
Number 2/41/97- PIC dated the 9th November, 1998, and No. AB-14017/37/2008-Estt dated the 10the
September, 2010 as amended from time to time.

7. Direct recruitment. — Selection of candidate for appointmeht to various pots which are to be filled up
by direct recruitment shall be made as per the procedure laid down below:

(a) The vacancies which are to be filled up shall be advertised at least in two leading national dailies.

(b) Applications which are not received by the last date mentioned in the advertisement or which are
from candidates who do not satisfy the conditions laid down shall not be entertained.

(c) The appointing authority shall short list the remaining candidates who are to be called for an
interview, provided that the appointing authority may choose to call all candidates for interview.

(d) Final selection of the candidates shall be made by the appointing authority on the basis of
combined evaluation of the candidate’s performance in the interview and his/ her qualifications
for job experience.

(e) The appointing authority may in its discretion,in cases where it considers it desirable, may also
stipulate whether examination of the candidates is a part of selection process.

(f) The appointing authority, in its discretion, may maintain a panel of names of suitable candidates
who may be offered employment against future vacancies in the concerned posts.
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(g) Any such panel of names, if prepared and maintained shall remain valid for a period of twelve
months from the date of its approval.

8. Age limit for direct recruits. — The upper age limit for direct recruits in each category of posts shall be as
under:

The upper age limit for direct recruits in each category of posts shall be as under:

S1. No. Name of post Age limit
1. Scientist ‘C’ 35 years
2. Scientist ‘D’ 40 years
3. Scientist ‘E’ 4§ years
4, Scientist ‘F’ 50 years
5y Scientist ‘G’ 50 years
6. Scientist ‘H’ 55 years

(Relaxable for Government servants up to five years in accordance with the orders issued by the Central
Government).

Note 1: The crucial date for determining the age limit shall be closing date for receipt of application from
candidates in India (and not the closing date for those in Assam, Meghalaya, Arunachal Pradesh,
Mizoram, Manipur, Nagaland, Tripura, Sikkim, Ladakh Division of Jammu and Kashmir State, Lahaul
and Spiti District and Pangi Sub-Division of Chamba District of Himachal Pradesh, Union territories of
Andaman and Nicobar Islands or Lakshadweep).

9. Medical Examination.— No candidate who, after a such medical examination as the Authority may
prescribe, is not found to be in good material body or health and free from any physical defect likely to
interfere with the discharge of the duties of the service shall be appointed to the posts.

CHAPTER IV
Procedure for Recruitment and Appointment

10. Appointing Authority.— All appointments of the Scientist ‘', ‘D, ‘E’, ‘F’, ‘G’ and ‘H’ shall be made by
the Appointing Authority as specified in sub-clause (b) of clause 2 of these regulations.

11. Eligibility criterion for deputation on Foreign Service terms. — The eligibility criterion for deputation on
foreign service terms shall be as specified in Schedule ~II.

12. Eligibility criterion for direct recruitment. — The eligibility criterion for direct recruitment shall be as
specified in Schedule -1 and II.

13. Eligibility criterion for short-term contract. — The eligibility criterion for short-term contract shall be as
specified in Schedule -1I.

14. Eligibility criterion for appointment on promotion basis. — The eligibility criterion for appointment on
promotion basis shall be as specified in Schedule ~II.

15. Announcement of vacancies.— (1) The Board shall announce in such manner, as it deems fit the number
of vacancies to be filled by deputation on foreign service terms or short-term contract basis or through direct
recruitment and invite applications for appointment in the Board.

(2) In the'case of deputation on foreign service terms the vacancies shall be circulated to all departments,
attached offices and subordinate offices of the Central Government and on short-term contract basis from all
non-government organisations such -as Universities, recognised research institutions, public sector
undertakings etc. on deputation on foreign service to the Board for a limited period.

(3) The vacancies which are to be filled up by direct recruitment shall be advertised at least in two leading
national dailies and in the website of Board and the Department of Science and Technology (DST).

16..  Prescription of forms and conditions for application.- The Board may prescribe, as it deems fit, the
form in which application shall be submitted, the documernts and certificates to be submitted with the
application, the mode of submission, the last date for receipt of applications and the designated officer for
submission of applications.
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17. Processing of application. — The Screening Committee shall consider the applications received in the
Board and may shortlist candidates, based on the requirements of the job and the curriculum vitae of the
candidates, for further processing.

18. Constitution of Selection Committee. —(1) There shall be a Selection Committee for making
recommendations for appointment, confirmation and promotion.(2) The Selection Committee shall consist of
Chairman and Members as specified in Schedule III of these regulations. (3) The members nominated from
the Board shall be at least one level above the post for which the candidate is to be considered for selection.

19. Select list of candidate. — On the recommendation of the Selection Committee, the appointing
authority shall prepare a select list of candidates arranged in order of merit which shall remain valid for a
_period of one year or for such extended period as the appointing authority may specify.

CHAPTER V
Pay, Allowances and Conditions of Service

20. Pay fixation in respect of deputationist on foreign service terms or absorption. — (1) The scale of pay
applicable and the corresponding levels of the Central Government service against each post are set out in
regulation 3 of these regulations. 3

(2) In the case of appointments on deputation on foreign service terms or absorption, the pay shall be fixed as
per the standard terms and conditions as prescribed by the Central Government from time to time.

(3) Dearness Allowance, House Rent Allowance, Transport Allowance, City Compensatory Allowance,
Children Education Allowance, Leave Travel Concession, Leave, Travelling Allowance/Dearness Allowance,
Residential Telephone and reimbursement of Newspapers bills - shall be as admissible by the Central
Government from time to time.

(4) The provisions of New Pension Scheme as applicable to Central Government servants of corresponding
level shall apply to the staff of the Board absorbed permanently.

21, Medical facility.~ The officers of the Board shall be entitled to medical facilities as specified in
Schedule (V). '

Any other allowances available in Central Government shall accordinglybe admissible as per Central
Government rules,

22. Pay fixation (direct recruitment). —The determination of pay and other allowances for the persons
appointed through direct recruitment will be as per the Central Government rules. The provisions of New
Pension Scheme as applicable to the Central Government servants of corresponding level shall apply to the
officer appointed on direct recruitment basis.A person engaged on contract or on tenure basis shall be
governed by such terms and conditions as may be decided by the Board.

23. Pay fixation (Promotions). —The determination of pay and other allowances for the persons appointed
through promotion will be as per the Central Government rules. The provisions of New Pension Scheme as
applicable to Central Government servants of corresponding level shall apply to the staff appointed on
promotion.

24, Official visits abroad. — Official visits abroad by officers of the Board shall be undertaken with the
approval of Secretary and shall be regulated as per the guidelines or instructions issued by Central
Government from time to time,

CHAPTER VI
Miscellaneous

25. Probation—(1) A period of probation may be stipulated for candidates appointed through direct
recruitment process. (2) If any probation period is stipulated, a fresh recruit will be confirmed only after he
has completed the period of probation and during the period his services and conduct have been found by the
Authority to be satisfactory. (3) In the event that the service and conduct of any employee are not found to be
satisfactory, in the probation period, at the discretion of the Authority, the period may be extended to provide
the employee an opportunity to improve. (4) If the service and conduct of any employee are not found to be
satisfactory at the end of the probation period or extended probation period, his services may be terminated.
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26. Nationality. —A candidate must be a citizen of India or he must belong to such categories of persons
as may from time to time be notified by the Government.

27. Superannuation. — The age of superannuation would be on attaining the age of 60 years.
28. Disqualification.—No person, _
(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b)  who having a spouse living, has entered into or contracted a marriage with any person; shall
be eligible for appointment to any of the said posts:

Provided that the Central Goi'ernment, may, if satisfied that such a marriage is permissible under the
personal law applicable to such person and the other party to the marriage and that there are other valid
grounds for so doing, exempt any person from the operation of this regulation. ‘

29,  Classification of posts for the purposes for the purposes of medical standards. — All posts under these
regulations shall be deemed to be non-technical posts for purposes of medical standards as specified in the
medical regulations and medical report for the Indian Administrative Service, Indian Foreign Service and the
Central Services. ‘

30.  Power to relax. ~-Where the Board is of the opinion that it is necessary or expedient so to do, it may,
by order, and for reasons to be recorded in writing, relax any of the provisions of this regulation with respect
to any class or category of persons. ‘

31. Interpretation. — If any queries relating to implementation of this regulation arise, they shall be
decided by the Board.

32.  Removal of difficulties—The Board may from time to time issue such general or specific directions as
may be necessary to remove difficulties in the operation of any of the provisions of this regulation. '

33.  Matters with respect to which no provision has been made.—Matters relating to the conditions of
service of the officers of the Board, with respect to which no provision has been made in these regulations,
shall be referred to the Central Government for its decision and the decision of the Central Government in
matters so referred shall be final.

34, Saving. — Nothing in these regulations shall affect reservations and other concession required to be
provided for Scheduled castes and Scheduled Tribes and other special categories of persons in accordance
with the orders issued by the Central Government from time to time in this regard.

35.  Retirement Benefits. — All officers appointed on or after the 1st January, 2004 shall be governed by
the New Pension Scheme applicable to the officers of the Central Government as amended from time to time.

Schedule I
(see sub-regulation (3) of regulation 4)
Recruitment for the post of ‘Scientist ‘H’
1.Educational and other qualifications required for direct recruits (Scientist ‘H’).—
(a) Essential:

(i) Doctorate Degree in Natural or Agricultural Sciences or Master’s Degree in Engineering
or Technology or Medicine from a recognised University or equivalent.

(ii) Twenty years experience in research and development in industrial and academic
institutions or science and technology organisations or scientific activities and services, out of
which seven years shall be in administration, planning, development and cooperation of
science and technology programmes;

(iii) Experience of evolving, managing and directing major programmes under any branch of
science and technology; and

Note: Period spent on acquiring essential qualifications shall not count towards experience. However, period
spent on acquiring doctorate degree from a recognised University or Institute in cases where doctorate
degree is not an essential qualification, subject to a maximum of four years, and period spent on post
doctorate research in a University or research Institute as evidenced by certification by such University
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or Institute and publication of research work in journals of repute, subject to maximum of three years,
shall be counted as experience.

(b) Desirable:

Post Doctoral research in Natural or Agricultural sciences or doctorate degree in Engineering
or Technology or Medicine from a recognised University or research Institute as evidenced
by certification by such University or Institute and publication of research work in journals of
repute.

Schedule IT
(see sub-régulation (4) of regulation 4)
Recruitment for the posts of Scientists ‘C’ to ‘G’
1. (A) Educational and other qualifications required for direct recruits (Scientist ‘C).—
(a) Essential:

(i) Master’s Degree in Natural or Agricultural Sciences or Bachelor’s Degree in Engineering
or Technology or Medicine from a recognised University or equivalent.

(ii) Four years’ experience in Research and Development in Industrial and Academic
Institutions or Science and Technology Organisations.

(b) Desirable:

Doctorate degree in Natural or Agricultural sciences or Master’s degree in Engineering or
Technology or Medicine from a recognised University or equivalent.

Note: Period spent on acquiring essential qualifications shall not count towards experience. However, period
spent on acquiring doctorate degree from a recognised University or Institute in cases where doctorate
degree is not an essential qualification, subject to a maximum of four years, and period spent on post
doctorate research in a University or research Institute as evidenced by certification by such University
or Institute and publication of research work in journals of repute, subject to maximum of three years,
shall be counted as experience. :

(B) Grades from which deputation (including short term contract) to be made (Scientist ‘C).—

Scientists or Technologists working in the Central Government or State Governments or
Universities or recognised research Institutions or Public Sector Undertaking or Statutory or
Autonomous organisations in India:

(a) (i) holding analogous post on regular basis; or

(ii) with two years’ service in the grade rendered after appointment thereto on regular basis in
the pay band -3, Rs.15600-39100 with grade pay of Rs.5400 or equivalent; and

(b) possessing the educational qualifications prescribed for direct recruits under serial number
1 (A) (a) above.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held
immediately preceding this appointment in same or some other Organizations or Department of the
Central Government shall not ordinarily exceed three years, which may be extended further on year to
year basis, subject to a maximum of § years with the approval of the competent authority.

Note 2: Departmental candidates in the feeder category, who are in the direct line of in-situ promotion under
Flexible Complementing Scheme (FCS), shall not be eligible for consideration for appointment on
deputation except for the ex-cadre post for which they are not the feeder grade officers. Similarly,
deputationist shall not be eligible for consideration for in-sifu promotions under FCS.

Note 3: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing
date of receipt of application.

2. (A) Educational and other qualifications requifed for direct recruits (Scientist ‘D’).—
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(a) Essential:

(i) Master’s Degree in Natural or Agricultural Sciences or Bachelor’s Degree in Engineering
or Technology or Medicine from a recognised University or equivalent.

(ii) Eight years’ experience in research and development in industrial and academic
Institution or science and technology organisations or scientific activities and services, out of
which four years shall be in administering, planning, development and co-ordination of
science and technology programmes.

(b) Desirable:

Doctorate degree in Natural or Agricultural sciences or Master’s degree in Engineering or
Technology or Medicine from a recognised University or equivalent.

Note: Period spent on acquiring essential qualifications shall not count towards experience. However, period
spent on acquiring doctorate degree from a recognised University or Institute in cases where doctorate
degree is not an essential qualification, subject to a maximum of four years, and period spent on post
doctorate research in a University or research Institute as evidenced by certification by such University
or Institute and publication of research work in journals of repute, subject to maximum of three years,
shall be counted as experience.

(B) Grades from which deputation (including short term contract) to be made (Scientist ‘D).—

Scientists or Technologists working in the Central Government or State Governments or
Universities or recognised research Institutions or Public Sector Undertaking or Statutory or
Autonomous organisations in India:

(a) (i) holding analogous post on regular basis; or

(i) with three years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -3, ‘Rs.15600-39100 with grade pay of Rs. 6600 or equivalent; and

(b) possessing the educational qualifications prescribed for direct recruits under serial number
2 (A) (a) above.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held
immediately preceding this appointment in same or some other Organisations or Department of the
Central Government shall not ordinarily exceed three years, which may be extended further on year to
year basis, subject to a maximum of § years with the approval of the competent authority.

Note 2: Departmental candidates in the feeder category, who are in the direct line of in-situ promotion under
Flexible Complementing Scheme (FCS), shall not be eligible for consideration for appointment on
deputation except for the ex-cadre post for which they are not the feeder grade officers. Similarly,
deputationist shall not be eligible for consideration for in-situ promotions under FCS.

Note 3: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing
date of receipt of application.

3. (A) Educational and other qualifications required for direct recruits (Scientist ‘E’).—
(a) Essential:

(i) Doctorate Degree in Natural or Agricultural Sciences or Master’s Degree in Engineering
or Technology or Medicine from a recognised University or equivalent.

(ii) Ten years’ experience in research and development in industrial and academic institutions
or science and technology organisations or scientific activities and services, out of which five
years shall be in administering, planning, development and coordination of science and
technology programmes.

(b) Desirable:

Post Doctorate research in Natural or Agricultural sciences or doctorate degree in Engineering
or Technology or Medicine from a recognised University or research Institute as evidenced
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by certification by such University or Institute and publication of research work in journals of
repute.

Note: Period spent on acquiring essential qualifications shall not count towards experience. However, period
spent on acquiring doctorate degree from a recognised University or Institute in cases where doctorate
degree is not an essential qualification, subject to a maximum of four years, and period spent on post
doctorate research in a University or research Institute as evidenced by certification by such University
or Institute and publication of research work in journals of repute, subject to maximum of three years,
shall be counted as experience.

(B) Grades from which deputation (including short term contract) to be made (Scientist ‘E’).—

Scientists or Technologists working in the Central Government or State Governments or
Universities or recognised research Institutions or Public Sector Undertaking or Statutory or
Autonomous organisations in India:

(a) (i) holding analogous post on regular basis; or

(ii) with four years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -3, "Rs.15600-39100 with grade pay of Rs.7600 or equivalent; or

(iii) with ten years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -3, Rs.15600-39100 with grade pay of Rs.6600 or equivalent; and

(b) possessing the educational qualifications prescribed for direct recruits under serial number
3 (A) (a) above.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held
immediately preceding this appointment in same or some other Organisations or Department of the
Central Government shall not ordinarily exceed three years, which may be extended further on year to
year basis, subject to a maximum of 5 years with the approval of the competent authority.

Note 2: Departmental candidates in the feeder category, who are in the direct line of in-situ promotion under
Flexible Complementing Scheme (FCS), shall not be eligible for consideration for appointment on
deputation except for the ex-cadre post for which they are not the feeder grade officers. Similarly,
deputationist shall not be eligible for consideration for in-situ promotions under FCS.

Note 3: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing
date of receipt of application.

4. (A) Educational and other qualifications required for direct recruits (Scientist ‘F’).—
(a) Essential:

(i) Doctorate Degree in Natural or Agricultural Sciences or Master’s Degree in Engineering
or Technology or Medicine from a recognised University or equivalent,

(ii) Twelve years’ experience in research and development in industrial and academic
institutions or science and technology organisations or scientific activities and services, out of
which six years shall be in managerial capacity for administering, planning, development and
coordination of science and technology programmes.

(b) Desirable:

Post Doctorate research in Natural or Agricultural sciences or doctorate degree in
Engineering or Technology or Medicine from a recognised University or research Institute as
evidenced by certification by such University or Institute and publication of research work in
journals of repute.

Note: Period spent on acquiring essential qualifications shall not count towards experience. However, period
spent on acquiring doctorate degree from a recognised University or Institute in cases where doctorate
degree is not an essential qualification, subject to a maximum of four years, and period spent on post
doctorate research in a University or research Institute as evidenced by certification by such University
or Institute and publication of research work in journals of repute, subject to maximum of three years,
shall be counted as experience.
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(B) Grades from which deputation (including short term contract) to be made (Scientist ‘F’).—

Scientists or Technologists working in the Central Government or State Governments or
Universities or recognised research Institutions or Public Sector Undertaking or Statutory or
Autonomous organisations in India:

() (i) holding analogous post on regular basis; or

(ii) with two years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -4, *Rs.37400-67000 with grade pay of Rs.8700 in the parent cadre
or department ; or

(iii) with seven years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -3, Rs.15600-39100 with grade pay of Rs.7600 in the parent cadre
or department; and

(b) possessing the educational qualifications prescribed for direct recruits under serial number
4 (A) (a) above,

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held
~ immediately preceding this appointment in same or some other Organisations or Department of the
Central Government shall not ordinarily exceed three years, which may be extended further on year to

year basis, subject to a maximum of 5 years with the approval of the competent authority.

Note 2: Departmental candidates in the feeder category, who are in the direct line of in-situ promotion under
Flexible Complementing Scheme (FCS), shall not eligible for consideration for appointment on
deputation except for the ex-cadre post for which they are not the feeder grade officers. Similarly,
deputationist shall not be eligible for consideration for in-situ promotions under FCS.

Note 3: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing
date of receipt of application. .

5. (A) Educational and other qualifications required for direct recruits (Scientist ‘G’).—
(a) Essential:

(i) Doctorate Degree in Natural or Agricultural Sciences or Master’s Degree in Engineering
or Technology or Medicine from a recognised University or equivalent. .

(ii) Fifteen years’ experience in research and development in industrial and academic
institutions or science and technology organisations or scientific activities and services, out of
which seven years shall be in administration, planning, development and cooperation of
science and technology programme;

(iii) Experience of evolving, managing and directing science and technology programme; and
(iv) Published research work of high standard.

Note: Period spent on acquiring essential qualifications shall not count towards experience. However, period
spent on acquiring doctorate degree from a recognised University or Institute in cases where doctorate
degree is not an essential qualification, subject to a maximum of four years, and period spent on post
doctorate research in a University or research Institute as evidenced by certification by such University
or Institute and publication of research work in journals of repute, subject to maximum of three years,
shall be counted as experience.

Desirable:

Post Doctorate research in Natural or Agricultural sciences or doctorate degree in
Engineering or Technology or Medicine from a recognised University or research Institute as
evidenced by certification by such University or Institute and publication of research work in
journals of repute,

(B) Grades from which deputation (including short term contract) to be made (Scientist ‘G’).—~
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Scientists or Technologists working in the Central Government or State Governments or
Universities or recognised research Institutions or Public Sector Undertaking or Statutory or
Autonomous organisations in India:

(a) (i) holding analogous post on regular basis; or

(ii) with two years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -4, Rs.37400-67000 with grade pay of Rs.8900 in the parent cadre

or department ; or

(iii) with four years’ service in the grade rendered after appointment thereto on regular
basis in the pay band -4, Rs.37400-67000 with grade pay of Rs.8700 in the parent cadre

or department; and

(b) possessing the educational qualifications prescribed for direct recruits under serial number

5 (A) (a) above.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held
immediately preceding this appointment in same or some other Organizations or Department of the
Central Government shall not ordinarily exceed three years, which may be extended further on year to
year basis, subject to a maximum of § years with the approval of the competent authority.

Note 2: Departmental candidates in the feeder category, who are in the direct line of in-situ promotion under
Flexible Complementing Scheme (FCS), shall not eligible for consideration for appointment on
deputation except for the ex-cadre post for which they are not the feeder grade officers. Similarly,
deputationist shall not be eligible for consideration for in-situ promotions under FCS.

Note 3: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing

date of receipt of application.

Schedule ITT

(see regulation 17)

Composition of Selection Committee

S1. No. Name of post

Composition of Selection Commiitee

1. Scientist ‘C’

(1) Secretary, Science and Engineering Research Board - Chairman

(2) One Scientist from Scientist ‘G’ or Scientist ‘H’ of Science and
Engincering Research Board to be nominated by the Chairman —
Members

(3) Three experts from outside Board nominated by Secretary.

2. Scientist ‘D’

(1) Secretary, Science and Engineering Research Board - Chairman

(2) One Scientist from Scientist ‘G’ or Scientist ‘H’ of Science and
Engineering Research Board to be nominated by the Chairman -
Members

(3) Three experts from outside Board nominated by Secretary.

3: Scientist ‘E’

(1) Secretary, Science and Engineering Research Board - Chairman

(2) One Scientist from Scientist ‘G’ or Scientist ‘H’ of Science and
Engineering Research Board to be nominated by the Chairman —
Members

(3) Three experts from outside Board nominated by Secretary.

4, Scientist ‘F*

(1) Secretary, Science and Engineering Research Board - Chairman

(2) One Scientist from Scientist ‘G’ or Scientist ‘H" of Science and
Engineering Research Board to be nominated by the Chairman —
Members

(3) Three experts from outside Board nominated by Secretary.

5. Scientist ‘G’

(1) Secretary, Department of Science and Technology —Chairman
(2) Secretary, Science and Engineering Research Board — Member
(3) Three experts from outside Board nominated by Secretary.

6. Scientist ‘H’

(1) Secretary, Department of Science and Technology ~Chairman
(2) Sccretary, Department of Biotechnology - Member
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(3) Secretary, Science and Engineering Research Board — Member
(4) Two experts from outside Board nominated by Chairman.

Schedule IV
(see regulation 6) _
Flexible Complementing Scheme

1. The Flexible Complementing Scheme (FCS) is an in-situ promotlon scheme for Scientist for which
criteria shall be proven merit and records of research. The assessment norms for promotion under FCS shall
be rigorous. Due emphasis shall be laid on evaluation of professional contribution and technical knowledge
to ensure that only Scientists having to their credit demonstrable achievements or higher level of technical
merit are recommended. Scientists recommended shall not only possess the requisite qualifications, but,
should also be engaged in Scientific and innovative activities as distinct from the mere applicable to technical
knowledge and further, the function discharged by them are relatable or identifiable to their academic
specialisation.

2: Scientists or Technical experts doing management or administrative work in the Ministries shall not
be considered for upgradation under FCS. However, they shall be given benefit of upgradation under the
Scheme.

3. The Scientists appointed on deputation or contract shall not be eligible for Flexible Complementing
S¢heme promotions (FCS). Only regular Scientists of the Department of Science and Technology shall be
eligible for FCS promotions.

4, « There shall be no retrospective promotions under FCS.
5. The promotions under FCS shall be limited to posts carrying a grade pay of Rs. 10,000/ or lower.

6. The promotion under FCS shall be applicable only to those Scientists and Technologists who hold
scientific posts and are engaged in scientific activities and services as defined or specified in these rules. For
promotions under FCS, the Scientist shall possess the following essential qualifications namely:—

Master’s Degree in Natural or Agricultural Sciences or Bachelor’s Degree in Engineering or
Technology or Medicine from a recognised University or equivalent. :

7. All the posts covered under FCS shall carry the following uniform pay band and grade pay,
designation and the minimum residency period linked to performance as follows:—

Sl. No. Pay band and grade pay Designation Minimum Residency Period linked
’ to Performance

1. Pay band =3, Rs. 15600-39100 with grade pay of Scientist ‘B’ 3 years
Rs.5400.

2. Pay band -3, Rs.15600-39100 with grade pay of Scientist ‘C’ 4 years
Rs.6600.

3. Pay band -3, Rs.15600-39100 with grade pay of Scientist ‘D’ 4 years
Rs.7600.

4, Pay band =4, Rs.37400-67000 with grade pay of Scientist ‘E’ S years
Rs.8700.

s. Pay band -4, Rs.37400-67000 with grade pay of Scientist ‘F’ 5 years
Rs.8900. .

6. ~ Pay band -4, ' Rs.37400-67000 with grade pay of Scientist ‘G’ --
Rs.10000,

8.1 The following period of service shall count towards the minimum residency period necessarily
required to be put up in the lower grade for promotion to the next higher grade, namely :-

(i) the period spent on deputation or foreign service to another scientific post; -
(ii) the period of study leave or any other leave taken for improving the academic accomplishments;

(iii) the period of maternity leave and leave taken in continuation of the same for a maximum period
of one year;
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(i) the period of earned leave not exceeding 180 days at a time sanctioned as per leave rules.

82  The period spent on deputation or foreign service to a non-scientific post and the period of leave on
medical grounds, leave such as extra-ordinary leave availed on personal grounds shall not count towards the
minimum residency period.

9. The regular services rendered, excluding ad-hoc service, non-qualifying service, in a post shall count
for the purpose of review for promotion to the next higher grade under FCS.

10. The exceptionally meritorious candidates with all outstanding gradingsshall be granted relaxation in
the residency period, the relaxation being not more than one year on any single occasion, limited to a
maximum of two occasions in their entire career.

I1. Field experience in research and development and experience in implementation of such scientific
projects is compulsory for promotion of Scientists recruited to the posts in the Secretariat of the Scientific
Ministries or Departments to higher grades under FCS.

12. Field experience of at least two years and five years respectively shall be essential for promotion to
Scientist ‘F’ and Scientist ‘G’ grades respectively.

13. The criteria for field experience for different scientific activities have been elaborated under
Scientific Activities and Services Rule. To meet this requirement, existing Scientists at Headquarters shall be
considered for appointment on deputation basis to the scientific laboratories or institutes or Universities or
other relevant scientific activities. In case of candidates having research experience i.e. post doctorate or
industry exposure beyond the essential qualifications they may be given relaxation from this clause.

14, The period spent on acquiring essential qualifications prescribed for direct recruits shall not count
towards experience. However, period spent on acquiring doctorate degree from a recognised University or
Institute in cases where doctorate degree is not an essential qualification, subject to a maximum of four years,
and period spent on post doctorate research in a University or research Institute, as evidenced by certification
by such University or Institute and publication of research work in journals of repute, subject to maximum of
two years, shall be counted as experience. -

15. The eligible Scientist shall be given three chances for assessment for FCS for the next grade. In case
a Scientist does not qualify under FCS for three successive years or chances for upgradation to next higher
grade, he shall be covered under the Assured Careet Progression (ACP) Scheme according to the provisions
of the same. '

16. Broad assessment process.—

(a) The process for promotions under FCS shall be as prescribed by the Central Government in
accordance with the FCS guidelines issued by DoPT from time to time.

(b) The process for assessment for FCS promotions shall be undertaken twice a year, as on 1* of
January and 1" of July every year. The process shall be initiated at least 3 months in advance.

(c) Cases of those Scientists who have completed or will complete the minimum residency period as
on the cut-off dates of assessment viz. 1¥ January or 1* July, as the case may be, and have earned
or will earn number of annual ACRs / APARs equal to or more than the number of years of
minimum residency period for the period of preceding the cut off dates of assessment, shall be
considered for FCS assessment.

17. Level 1 screening (Internal).— (1) There shall be two levels of assessment for FCS. The assessment
procedure shall be as prescribed below.

(a) An internal Screening Committee shall be constituted by the Department for evaluation of annual
work reports vis a vis the criteria for up-gradation under FCS. Level 1 Screening Committee shall
assess the Scientists based on Annual Confidential Report or Annual Performance Appraisal
Report and give its report and recommendations with specific reasons, on 'screening in' or
'screening out' of the eligible candidates.

(b) Candidates who are 'screened out' in Level 1 screening process shall be considered again after one
year when they earn at least one more Annual Confidential Report or Annual Performance
Appraisal Report and shall be subjected to the prescribed screening process again.
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(c) All Scientists eligible according to the provisions of FCS and who meet the benchmark of ‘Good’
for upgradation to Scientist ‘C’ and ‘Very Good’ for upgradation to Scientist ‘D’ and above
would be screened in. The internal Screening Committee would report on the scientific content of
work done by the Scientist in the prescribed format and same would be made available to the
external assessment committee.

18.  Level 2 Screening (External) - Assessment Board or Departmental Peer Review Committee
(DPRC).— :

(a) An Assessment Board shall be constituted by Department for FCS promotions upto Scientist ‘E’.
The Assessment Board would have characteristic of independent peer group for the assessment of
the scientific content of the work. The Departmental Peer Review Committee (DPRC) shall
undertake level 2 screening for assessment of Scientist for their suitability for Scientist ‘F’ or
Scientist ‘G’.

(b) The composition of Level 2 Screening Committee / (Assessment Board/ DPRC) shall be as
decided by Central Government in accordance with the guidelines of Department of Personnel
and Training issued from time to time.

(c) Scientists 'screened in' by the Level 1 Screening Committee shall be placed before the Assessment
Board (for FCS promotions upto 'E' level) or before the DPRC (for promotions to Scientist 'F' and
'G' level)

(d) Such 'screened in' candidates shall be called for Interview by Level 2 Screening Committee
(Assessment Board or DPRC as the case may be)

(e) Level 2 Screening Committee shall be free to devise its process and procedure for assessment,
which may include presentations by the candidates, interview etc.

(f) The Assessment Board or DPRC shall, in each case, document specifically through a one page
summary, the specific content of work done justifying the merit and the suitability of the
candidates for promotion to the next higher grade.

(g) The Assessment Board or DPRC shall specifically certify that the Scientists recommend meet all
the criteria for in-situ promotion under FCS as prescribed under the rules.

(h) The Level 2 Screening Committee shall make its recommendations on the basis of assessment of
Annual Work Reports, presentation made by the candidates before it, performance during the
Interview, academic and professional record of the candidates, research and development
experience of the candidates evidenced by publication of research work in journals of repute, and
such other factors or parameters as the Assessment Board or DPRC may consider necessary.

(i) Candidates who fail to obtain the minimum required marks in the Level 2 Assessment as stated
above shall go through the entire screening process viz. Level I Screening and Level 2 Screening
again after one year, when they eam at-least one more Anniial Confidential Report or Annual
Performance Appraisal Report.

Schedule-V

1. Outdoor Medical expenses.— (1) The officers shall be eligible to get medical reimbursement for self and
declared members of family.

Explanation: For the purpose of this clause, the expression "family" shall have the same meaning as
assigned to it in the Central Services (Medical Attendants) Rules, 1944.

(2) The reimbursement of outdoor medical expenses during the year shall be limited to the actual expenses or
one month's pay on the 1st January of the year (Basic Pay + Dearness Allowance) whichever is less.

(3) The claim shall be supported by doctors prescription and the original cash memos or bills for treatment by
the doctor and purchase of medicines and release of increment or promotion during the year shall not affect
the limit as on the 1st January.

(4) For officers joining during the year, the annual entitlement shall be restricted on pro-rata basis.
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(5) The outdoor treatment shall be taken from the Authorised Medical Attendants empanelled from the panel
to be maintained by the Board.

(6) In case of chronic ailments prescription from Central Service Medical Attendance Rules (CSMA) or
Central Government Health Scheme (CGHS) covered hospital shall be admissible with reference to
reimbursement of cost of medicines. '

(7) For the purpose of cost intensive treatments, the reimbursement shall be made as per the Central
Government Health Scheme or Central Services Medical Attendants rates with the approval of the Board on a
case to case basis.

(8) In case of emergency the employee may take treatment at the nearest hospital and expenditure shall be
reimbursed as per the rates prescribed for Central Government Health Scheme beneficiaries subject to
production of emergency certificate from the hospital authorities.

2, Indoor treatment:—

(i) For the purpose of indoor treatment the, officers of the Board shall be entitled for medical
treatment at hospitals authorised by the Board in this behalf and for this purpose cost of treatment
including hospital accommodation, nursing home facility, etc. shail be as per the provisions of the
Central Services (Medical Attendants) Rules, 1944 as applicable to the Central Government
employees drawing equivalent pay

(ii) The authorised hospitals for the purpose of Clause (1) above shall be the same available to the
Central Government employees regulated by Central Services (Medical Attendants) Rules, 1944.

(iii) Treatment at authorised hospitals may be taken on the advice of the Authorized Medical
attendants except in emergency. :

MADHU WADHAWAN SINHA, Director
[ADVT. IIV/4/ExTY./191-1/14]
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